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Haard on $ 14,6,96

‘letter written by the applicant dated 14.6.96 sddressed to tf

CENTRAL AMINISTRATIVE TR IBUNAL
CALCUTTA BENCH

No, OA 206 of 96

Present ¢ Hon'ble Mr.Justice AKeChatterjee, Vice-Chairman

Hon'ble MreMeS oMukherjees, Administrative Member

DR. VELIYIL VASU SUGUNAN
VS

UNION OF INDIA & ORS.
For the applicant 3 Mr.Samir Ghosh, counsel

For the respondents: Ms,U.Sanyal, counsel
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AeKsChatterijes, V.C.

stating that he doss not wish to pursue this case any more, R

Order on § 14.6.96

Ms,UeSanyal, counsel for the respondents produced

a

is Tribunal

eply has

been filed by the respondents, Mr.Samir Ghesh, counzel appears for the

applicant and states that he has no objection. In such eircum

the application is disposed of as not pressed, No order as to

st ance

costsg,

(M.S, MKHERIEE )
ME MBER (A)

(A.K,CHATTELJEE)
VICE-CHAR

Man




